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IN TH E M INISTRY O F FOOD A N D 
CIVIL SU PPLIES (D R. M.S. SANJEEVI 
RAO) : (a) and (b) Decision has already
been taken by the Governm ent for establish
ment o f  National Centre for Technology 
Development o f  Electronic Switching System. 
The Centre is being set up as a scientific 
society with funding jointly  by Deparm ent 
o f Electronics and Ministry of Com m uni
cations. The activities o f the national 
centre would be reviewed periodically by a 
governing council under the chairmanship 
o f M inister (Communications). The Centre 
would be vested with total authority and 
flexibility outside Government norms to 
ensure djmamic op>eration. • The Centre is 
being placed under the administrative 
control o f the D epartm ent o f Electronics.

Violation of Schedule V to Constitution 
on Scheduled Areas of States

5135. SH RI BHEEKHABHAI : Will
the  Minister o f HO M E A FFA IRS be 
pleased to state :

(a) whether it is a fact that the sanctity 
attached to Scheduled Areas of each State 
has been violated by not following the 
Schedule V to  the Constitution ;

(b) whether any review has been made 
by any competent authority o f Law Ministry 
or Home M inistry ;

(c) if so. when ; and

(d) if not, the reasons therefor ;

TH E M IN ISTER O F STATE IN THE 
M INISTRY OF HOM E A FFA IRS 
(SHRIM ATI RAM  D U LA R I SINHA) :
(a) The provisions contained in the Vth 
Schedule to  the Constitution are followed. 
N o case of violation o f the sanctity attached 
to  the Scheduled Areas has come to  the 
notice of the M inistry.

(b) and (c) As provided for in Article 
338 o f the Constitution the Special Officer 
for Scheduled Castes and Scheduled Tribes 
reports to the President through his Annual 
Reports the results o f investigation o f all 
m atters related to  the safeguards provided 
for the Scheduled Tribes under the Constitu
tion. Further the working o f  the provisions 
in the Vth Schedule to the Constitution are 
reviewed from tim e to  time when the 
Annual Tribal Sub-Plans o f  States are

discussed in the Planning Commission and 
the Ministry o f Home Affairs.

(d) Does not arise.
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Consideration of Tebsil instead of District 
Identifying *no industry* areas

5137. SHRI NAVIN RAVANI : WiJl 
the M inister o f IN D U STR Y  be pleased to  
state ;

(a) whether the G ujarat Government 
have urged the Central Government to 
consider Tehsil as unit instead of District 
for identifying an area as a *No Industry* 
area ;

(b) if so, the details in this regard ;
and

(c) the action taken by Government of 
India in the m atter 7




